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For te A Irt : 

for the Reso nionts; Mr, S. BeJe rat, Coure1, 

?R,ft: r 

Su1drnker sinoh,a poor Mail Carrier of Extra 

teL.artmental cranjsstion attached to Bero1 l3r3neh P0't 

Office,iied Prematurely, on 22-04-2001,1ev1r 	eLir 

es, Gyn 	njar 

SincI (Ap.."41— C.,: o) roache 

the Authorities for r:iing him an em1oynent on com 

sio*e çroun,T1e said prayer of the keplicant.bavinS  

been turned Own by the Circle Relaxation Cornrvjttee (in 
short eCRC$) as is evHent from Aniexure-R/1 dated 23rd 

Jily,2002(i.e4 under the sjriature of Sri P.M.pal,Ast, 

Director(Rectt.) O/O.the C}ief Postmaster General,orjssa• 
r: 



2- 

(of the Superintendent of Post offices,puri Postal 

Divjsjon)the A*1jcant has aroached this Tribunal 

in the present Original Ap1jcation under section 19 

of the Administritive Tribunals Act,1985 

2. 	 It is the case of the Reondents-Deartmerit 

that suklarnber's wife having pre-deceased kim and his 

two daughters having been rnarried,the terminal benefits, 

srantexRe,  to the family were eriouh for the two sons of t 

deceased EDDA-.Cum-MO.The legal heir certificate produced. 

by the AiiCant (at Annexure-2 dated 23.05.2001)goes to 

show that by the time of death of the EDrC,both the sons 

were major and one of them bad a1redy married,It is the 

case of the Rescdents.-Deartment that the deceasei fami 

is having 1.6 acres of Agricultural land .and income from 

Agricultural land is P3.16,000/- er annum.Besides that 

the deceased family has income of ,3,000/- from other 

source and, tberefore,the ci 	(while considering the case 

of the Alicant by taking the income of ,16000/- from 

the Agricultural source) rejected the grievance of the 

A1icarit for providing him employment assistance on 

comassinnate ground, 

3 • 	 Mr. J. Senuta, learned counsel aearing 

for the ;1ic nt and 'Ir. S. Be1.era, Learned Mitiona1 

staning Counsel were heard and materiis placed on 

record were perused, 
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death of the em1oyee cannot be counted for the 

determining the indicient/djsress condition of the 

family in the case of 13albir Kaur and another Vs. 

Steel Authority of India Ltd and ors (2002(2)ATT(sc) 

255 and. Mina Kumari Mo1anty Vrs U0I (1994)2 ATT(C 

120 and in the case of Rankidhj Sahoo VsU0r & 0 

(2002(2)1 CJD (AT)2i).Tl:erefØre, once the terminal 

benefits are taken out of cosieration, the e remains only 

the iccme from Agr1 sourceof l6,000/- yper annum, 

as has been L1J.sc1osed by theRespondents in their counters 

It is to be noted here that R3,16,000/- is efinite1 

not e:ouob for two sons,noaays, to sustain thei 

livelihood and, therefore, the Resloondents-Departr.lert.  

ouqht not to hive assessed 9e same to be enough/t 

assess the family to be not in indigent.Further more, 

merely because the family his got a house worth of 

R430 0 000/- the Department should not have turned down 

the brayer of the A1icant to provie him a compassionate 

bertment/1ts C not to 

to theAiicant(by treating the family to be not inUcrerft) 

is not sustainable and,therefore,the orfers of the 

Resondents-Deortment under Annexure-a/1 dated. 23 1 :-% 

and that under Annexure-3 dated 2nd Auqust, 20 

hereby quashed/set aside by eving the Res- 

econsicer the case of the A plicant to p:Dvic him a 

cern - sic-t cm1cmcnt.The entire- cxc rc!e 
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